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this country and make adequate pro-
vision for payment of royalty, may I 
·know whether it is the intention ot 
Government to make a distInction J!'I 
respect of works and thoughts which 
have been produced in other coun 
tries and, If 80, whether this does not 
amount to discrimination, whether 
,this does not amount to an act of 
,theft against a foreigner because he 
is not able to 'enforce his rights? 

Shri Sher SIDgh: AB i have already 
explained, we shall treat the foreign 
,authors 0I.i a par with our own 
. authors. 

ShI'l l.(ibO prabbu: He is not dOing 
that. He is expropriating their rights 
without giving them any royalties. 
This amounts to an act of piracy and 
,an act of theft. 
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DidJaJl Enclaves 

·1475. Shri B. K. Das Chowdhury: 
Will the Minister of Extf'.rnaI Hairs 
be please dto state: 

(a) whether the Indian Enclaves are 
administered by the Central Govern-
ment or by the respective Indian 
States; 

(b) if sO,in how any of such En-
claves, there is proper administrative 
machinery; 

(e) if not, whether Gov£'rnment pro-
pose to implement the G. Parthasarthy 
Agreement of 1965 made with the 
Government of Pakistan, specially 
after Dahagram firing in 1965: 

, (d) wbether Government are aware 
that the Government of Pakistpn are 
planning to take possession of the 
Indian Enclaves; and 

(e). if. 110, the, steps which Goverp.-
meut ro~ to take ia this regard? 

'The Mbllst'er or 'tiUrila1 Atrllr& 
~ rI It. . I I.~  (a) Tlie Indtan 
Enclaviis In l!5!st Pakistan are under 
the administrative control of the Gov. 
ernment of West BengaL 




